nion Bank Elhfn.lr Ist Floor, Vibharti Khand, Gomti Nagar, Lucknos

PREQUALIFICATION NOTICE FOR EMPANELMENT OF 'CGHTH‘.AC‘TUFE

Uinion Bank of Inda, & leading Nationalised Bank. miends io empangl Lantrac
for a pencd of 3 years for the Works of Intarior F urnishing mchdng Coal work (Gl
?.mu s meludmg nesw work, Stroctural rehabilitalon of busding, Sanitary § plumbing
aterproobing), Elecincal work mcluding repars, Air- -Cang Illﬂrlrrg Ind aliation
sarwicing and mainlenance, Pest Control or its Branches | Offices | Residences of
Lmnnw Foegaon. T iast date for subrmission c*lh&mn‘plmed e is 14112019
at 1700 hours. All detail & Application forms are alzo available dunng afcre:,a,f:l
.,':uErll::"J on Bank's websile wwwononbankofindia co inflender aspx  2nd
mcx}"ry e gov IE L ;Ix:rtBark ol Incha reserves the rlghl for rejecting any or al
icahons recervad withoul assgning any reasons whalsoaver
o ikl REGIONAL HEAD

Regional Cffice, |

S

FORM A
PUBLIC ANNOUNCEMENT
{Uinder Regulztion & of the Insclvency snd Banknupicy Board of India
{Insobvancy Resolulion Procass for Corporata Parsons) Regulations, 2016)
FOR THE ATTENTION OF THE CREMMTORS OF M5A DEVELOPERS PRIVATE LIMITED

RELEVANT PARTICULARS
1.| Mame of comporale deblor MSA DEVELOPERS PRIVATE LIMITED
2.| Data of meorporation of corporate debtor | 24052013
1.| Authority under which corporade debior RoC-Dal
Is Incorporaled | registened hi
4,| Canparabe Idenlity No. | Limited Liabdity
identification No. of cororale debior UT02000L2015PTC252658
g | Address of the registered office and principal | A-44, Greund Floar, Shakarpur Mew Delhl
affica (it any) of corporate debbar East Delhi-110092

.| Imsoivency commerciment date in respect of | 11th October, 2019

corparate dabbar [Grder raceived on 15th October, 2099}
7.| Estimaded date of closure of inscivancy O7sh April, 2020
resglution process (from 11th Ociober, 2019)

Mr. Rabindra Kumar Mintri

Req No: IBENIPA-0011P-FOOTOT/
2HT-2098M11194

Mot for Communication purpose:
Address: JD-18-B, Near Ashiana Chowk,
Filampura, New Dehi- 110004

Ermail: minln_cafrecd®mal com

For Correspondence purpose:

Address: J[-18-8, Near Ashiana Chawk,
Pampura, Mew Delhi- 110034
Claims can ba filed on:-

url: https:iiwww.marketclear ini#M5A-
DEVELOPERS

Email: msa crp@gmail.com

28th Celober, 2019

(from date of receipt of orgear)

&.|Mame and registration numbar of e
insolvency professional acling as interim
resolufion professianal

g | Addrass and email of the intarim resolution
professiongs, ag registered with the board

Addrass and e-mail 1o ba used for
correspondence with the intenim
rasolulion professional

11 Lasi dabe far submission of daims

Classas of creditors, if any, undar clause (k)

of sub-seclon (G4) of seclon 21, asceralned
biy the imenim resoiuton professional

Hofmie Buyers

3} Mames of insahvancy Prafessionals identified o
act ag Authorised Representative of creditars in
@ chass (Threa names for aach class)

1, Pramod Kumar Gupta
2. Anil Tayal
3. Pawan Kumar Agrawal

& Re-.lwant Formes: Mantioned &t Poart 5

ml:lmuls of Authorised Representatives:
1. W, Prasmod Kumar Gupla
Address: B-110,Lower Ground Floar,
Hauz Khas, South, New Dethi-110018
Ermail bd; u-aﬁmyﬁnammuﬂgmr om

2. Mr. Anil Taga
01, Sagar Plaze, Disfrict

I:emre Laxmi Nagar, New Delhi-110082
Ermail bd: caarsllavalggmail com

3. Mr. Pawan Ku'na'-iﬁﬁ al
Address: Ground Floor, 1-2037a, Ekta
Squara, Dda, Kalkaji, New Dehi-110019
Email Id: irpi@ppolegal cam

1. Nolice & herelry gen $at the Nadonal Company Law Tribunal has ordered §e commencemant of a
conporate insohven oy resalulion process of MSA Developens Priviale Limilsd o 118 Oclober, 2019,

LThe crediors of M5SA Dewelopers Privabe Limiled, ame hareby caled wpon o submil Seir
daims with proof on o before 28h Qokber, 2019 % the inkerm reschion professionsl at e
addrmss mernoned againsteniny Mo, 10

3. The fnandal creditors shal submit their dlaims with proof by eledronic mears anly, &l alther credilors miry
submit e etz with proal imperaon, by pestor by elecionic means.

4.4 fnancial credior balonging o & class. a6 |sied againat he enfry Mo 12, shal indicate s choce of
authonsed representaiive from among #oe: three insohvency prolessionals listed agairst entry Mo 12
o et 2 authorsmed reprisentaiie of the dass [Home Buyers| in Fam CA.

S.The daims may be sobmified in their spedled loms. Form B - Operalional Credilor (Other Than
Wormen'Employeal; Form C - Financisl Cradion, Fom CA - Financial Credibors in @ dess; Form O -
WorkmenEmployes: Form E - Authorised Represersative of Workman/Empkoyee; and Form F — Othar
Greditors. Copy of frzabove Farms cain be downlnaded from Ritpstibbi gov.indd remicadiam i

. Sutrrission ol false of migeading proaks of ciim shal atirac) peralies. _ ot

Rabindira Kumar Minkri

Date: Oetaber 17, 2044 Insohrency Professional
Prace: Dadhi IBEIPA-DNP-PODTOT 201 T- 2092091154
s s B0 * New Delhi-110055

POSSESSION NOTICE (for immovable property) [See rule - 8 (1)]
Wheregs the undersigned being the authorzed officer of the Bank of India under the
securifization and Reconstruction of Financial Assats and Enforcement of Security
Interast Act, 2002 (54 of 2002} and in exercise of powers conferred under saction
1412} read with rule 3 of the security Interest [Enforcament) Rulas, 2002 meuad a
demand nodice dated 08.03.2019 celing upon the borrower(s) (1) Mis Central
sclentifie Co. (Propristor - Mrs, Sara] Mahajan) and & Guarantors (1) Mr. Manu)
Mahajan on behalf of Mr Bharat Bhushan Mahajan [deceased) & (2] Mr, Manuj
Mahajan, to repay the amount mendioned in nofice being Rs. 22,64,098.00 (Rs
Twanty Two Lakh Sixty Four Thousand And Minety Eight only) as on 08.08.2019
with further interast and other charges until payments in full, within &0 days from
the said notice.

The borrower having failed to repay the amount, nofice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described hergin below in exercise of powers confemad on himher under section 13(4)
of the 2aid Act resd with rule & of the said ruies on thes 11th day of October the year
2019,

The barrawer in parficular and publicin gensral is hereby cautionad not o deal with the
progerty and any dealing with the property will be subject to charge of the BANK OF
INDIA (BO):4/6D, Deshbandhu Gupta Road Paharganj, New Dalhi-110055, for an
amount of Rs. 22,64,098.00 as on 0B.08.2019 with further interest, cost etc
therean

The borrower's atlantion is inviled Lo provision of sub-gaction (8) of the saction 13 .of the
Act,in respect of time available, fo redeem the secured asset,

Description of the Immovable Property
All that part and parcel of Built-up Immaovable Property (shop) at
Ground Floor, Part of Property No. 9238, Gali No. 5, Multani Dhanda,
Pahargan], New Delhi-110055 in the name of Mrs. Saroj Mahajan Wio
Mr. B.B. Mahajan

Date : 11-10-2019, Place: New Delhi

(&) Relewant Farms and
(k) Details of authorized representatives ane
availabila &t

4/6D, Deshbandu Gupta Road, Paharganj,

Authoriged Officer, Bank of India

KRB Iﬁn ited

Regd. Office: 5190, Lahori Gate, Delhi -

CIN: LOo1111DL1883PLC0525845,

Email: investor@krblindia.com, Website: www krbince com
Tel.: +91 -11-23568328, Fax: +91-11-23868327

NOTICE

Matice is hereby given pursuant to Regulation 47 read with
Regulations 29 and 33 of the Securities and Exchange Board of
India (Listing Obligations and Disclosure Requirements) Regulations,
2015 ("Listing Regulations"}, that the meeting of the Board of Directors
of the Company is scheduled to be held on Manday, 4 November
2019 at C-22, &th Floor, Sector-62, Noida, Uttar Pradesh-201 301,
inter alia to consider, approve and take on record the Standalone and
Consolidated Unaudited Financial Results of KRBL Limited for the
Second Quarter (Q2) and Half Year ended 30 September 2015

Further the said notice is also available on the Company’'s website
www krblrice.com and alzo on the wabsite of Stock Exchanges viz.
BSE Limited- www_bsaindia.com and the National Stock Exchange
of India Limited - waw. nzeindia_com.

1100046

Far KRBL Limited
Sdl-

Raman Sapra
Company Secretary

Place: Delhi
Date : 16 October 2019

for immovablo

ORIENTAL BANK OF COMMERCE

(A Government of India Undertaking)
POSSESSION NOTICE

wroperties under Rule B(1)

The Authorized Officer of Onental Bank of Commence under the Securitization and Reconstruction of Financial Assels & Enforcemant of Security
Interest Act, 2002 and in exercise of powers conférmed under Secton 13(12) read with Rube-3 of the Securly Interest (Enforcement) Rules, 2002,
issued demand notice on the date mentioned against in the notics being together with further interest at contractual rate on the aforesaid amount and
incidenial expenses, costs, charges etc. within sixy days from the date of receipi of sakd notice, The bormower'Guarantor having falled to repay the
amount notics is hersby given 1o the borrowar/guatanior and tha public in genaral the undersigned has taken the possession of the propery described
herein balow in exercise o powers conferred on him'her under section 13(4) of the said acl read with the Rula 8 of the said Rules on the dale
mgnticned heraunder. Tha borrower'guarantor in paricular and the charge of Onental Bank of Commerce for the amounts and interest thereon,
Details of the morngaged Property of which the possession had been taken in as follows. The bormower's attention is inviled 1o provisions of sub-saction
{B) for section 13 of acl., in respect of time available, to redeem the secured assats

THURSDAY, OCTOBER 17, 2019

POSSESSION NOTICE {For immovable property under Ruh 31:1}

Hoiize is gven under the Securilisation and Recomstrucon of Financial Asseis 4
Enioroament of Imierest Act. 2002 and in exercise of powers conferned under Sechic 1
13{12) read with Rule- B & 9 of the Security Interast Rules, 2002, The Bank issud
demand nolices on the dale mentioned acround and ameunt stated hereingfier caling
upon tham o repay the amount within sixty days from the date of receipt of said noces. Tha
bormower having faied to repay the amounl, nolice i hereby given 1o te borrowers, o s
mmmMﬂ'ﬁimhwﬂmmmﬂnwﬁumﬁ ;
hergin below in execise of powens conferred on himher under saction 13{4] of the said Act rea

mmdhpﬁnhmwnmnmmmwummmm

with the property, Anmy dealing with the nlbe mmumnmw
Ineclin for the amounts and inlerest. cosl and . Dwtall of Proparty whado
Symbalic Possession had been taken is as follows:-
Nama of the Description of the Mortgagod Amiols |
Borrower & Guarantor Properties |28 mentioned in
the Notice uls 132
Borrower: M's Shoela mrhmﬁ;- 3 :IrH
ndusstries thecugh its | Hypothecaton of the fim's enting. curen! m
Prop, Sl Sheols Singh |assots and il Shap, o Pl
Guaranor: Shn Ravi poods in iranmst and siocks of imorest & athar
Prakash Sngh Matoral, Stock in process, Finishod Charges
spamss nd such ofher movabies Oale of
-m:|umni book dabts, bils whothe Demand Notice
uar2ma
.-d n%-mmn a form
mmanne
Collateral - Oate of
Eﬂlﬂa Faciory Land &  Possession
Arad-1 1.Sq {EA -1I?|'Iﬁm S
Bounded as:-
[East: Plol N E 185, Wesk: B0’ Wide Road,
Worth: Plot W E 168, South: Plot N: E 166
Date: 17.10.2019 Sdi-

Place: Ghaziabad

STATE BANK OF INDIA

RETAIL ASSETS FROCESSING CENTRE (RACPC), 5%, '[-'Dh[MU
NITY CENTRE, NEAR PVR
NARAIMNA INDUSTRIAL AREA, FHASE-L NEW DELHI -110028 |
Phone-011-47074302, 01 1-47T064302, 011-4TO2ZTEYT
Email [d- agmracpeddis bicoin

POSSESSION NOTICE (SYMBOLIC)

Under Rule 8(1) & (2) (For Immovable properiy) 1
‘Whereas the undersigned being the Awthonsed Officer of the State Bank of Indis,
Retail Assets Processing Centre {RACPC), 59, Community Centre, Near FYR,
Maraina Industrial Area, Phase-I, New Delhi -1 10028, under the Secuntization &
Reconstruction of Financial Assets and Enforcement of Security Interest Ack,
2002, and m exercise of the powers confared under section 1 3{12) read with sec-
tion 13{2) of the Act and Rule 3 of the Security Interest | Enforcement ) Rules,
2002 issued Demand Motice served daied 14.03.201% calling upon the following
|bormower MR RAJEEY BATURA 5/0. MRKABIR CHAND (BORROWER
) RAD. 3T ARIUN NAGAR OFF DEFENCE COLONY NEW DELHI
1103 ALSO AT: TIWS, FIRST FLOOR, SHAKTI NAGAR, FREM
NAGAR, GALI NO-1, DELHI-1 1(NWT to repay the amount mentioned in the
notice being Rsall, 39,484~ (RUPEES: ELEVEN LAC THIRTY NINE
THOUSAND FOUR HUNDRED EICHTY FOUR ONLY) as on 14.03.2009
|plus inierest , other expenses and charpes within 60 days from the date of receipt
of the said notice.

The bormower having failed to repay the amount, notice is hereby given to the bor-
mower | guarantor and the public in general that the undersigned has taken posses-
sion of the proparties described hearein above in exercise of powens confemred on
him und er section 13(4) ofthe act said read with Rule § ofthe zaid Rules on dated
11*, OCTOBER, 2019. The borrower's attention is invited to the provision of]
section 13{R) of the act in respect of ime available to redeem the securities.
The bormower / guarantor in particular and the public m general are hereby cau-
tioned not to deal with the properties and any dealings with the properties will be
subject to the charge of the State Bank of India, Retad Assets Processing
Centre (RACPC), 5, Community Centre, Near FVR, Naraina Industrial
Area, Phase-1, New Delhi -1 10028 for an amount specified im the above notice
being Rs 1139484~ (RUPEES: ELEVEN LAC THIRTY NINE THOU-
SAND FOUR HUNDRED EIGHTY FOUR ONLY) as on 14.03.201% plus
interest and other expenses withm 60 days from the date of receipt of the sad
notice, thereon as applicable less amounts of repayments, if any.

SCHEDULE OF THE PROPERTIES:

ALL THAT FART & PARCEL OF THE PROFERTY CONSISTING OF
“MORTGAGE FROPERTY BEARING MUNICIPAL MNO.T30S, FIRST
FLOOR, SHAKTI NAGAR, PREM NAGAR, GALI NO-1, DELHI - 1 10007
OF REGISTRATION NO.265 IN BOOK NO.1 VOL NO.2651 ON PAGE
I3 TO 141 ON DATED 150902006 IN THE NAME OF MR.RAJEEV
BATURA S/O.MREKABIR CHAND.
DATED : 17.10.201%

FLACE: DELHI

Anthorised Officer,
State Bank of India

Authorised Officer, State Bank of Indiz |

WWW.FINAMNCIALEXPRESS.COM

& 3iTe TR

Bank of Maharashtra

i Ilr-:llu"\d‘l -fu-l

Zonal Office,

15 NBCC Tower, 3rd floor, Bhikaji Cama Place, New Delhi-110066,
Phone: 011- 26164 817/26 197769; Telefax: 261 71554
Email id : recovery_dek@mahabank.co.n

| ‘e i # e :11 ¥ uiEm i

PUBLIC NOTICE FOR SALE OF ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINAMCIAL ASSETS AND
| ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (SARFAE 51 Act)
|Inexercse of powers confered under SARFAES! Actand Security Intesest (Enforcem ent) Rubes, 2002 and pursuant fo fhe possession of fhe secured assels of e bamower(s)/
|martgagors mentoned hereunder, he public andall concemedd induding fe concemed bomowers'morigagors, e legal heirs/ representalives, as the caze may be are hereby
|infiormed that online bids ane inviled by e undersignedd for purchase of the properfies Ested below.

Sr.
Mo

Name and Address of the bomower’s G uarantor's

Prop.

lotno.

Description of Propearty

Reserve

Eamest Money
Price - Rs

DepositRs

1. |1 M/ Shubham Starch Chem. Pyl

Fasdabad, Haryana

Lid., 5017, New Rohiak Road || 1.
Karol Bagh, New Delhi-110005 Also at : 287-C, RSIDC, Secior- 59,
Faddabad, Haryana 2. Shd Anand Aggarwal {Guaranior), 414, Secior
8, Faridabad , Haryana 121006 3. Smi. Neeta Aggarwal {Guarantor)
414, Secior 8, Fandabad , Haryana 121006, 4 Shi Akash Agrawal
414, Sector 8 Faridabad , Haryana 1241006 & Shd Rakesh Kumar
Gupda , House no. 213, Sec-T A, Urban Estate, Faddabad & M's
Acazh Iniemafional HUF), 414, Secior-8, Faridabad, r-ia",—a.'ﬂ -
121006 7. Més Tirupati Industrial Chemical Pvi. Lid., 287-C, HSIDG

Sactor-59, Fardabad Haryana & W Karik indust

siries 414, Sem'&

Residental Bulding built as ground plus one and half
shorey on plot no. 414, Sector -8, Uban Estate |
Faridabad, Harvana admeasuring 258.33 Sq. Yards in
the name of Mr. Anand Aggarwal S/o Mr. M KAggarwal

Rs.12.50 lakhs | Rs.125.00 lakhs

This property is inour
Physical Possession
Date of E-Auction | 29.11.2019
Time of E-Auction]
on thatDake 1}':10%&#;0
(I5T).
Unlimited
axtension
of 5 Minutes
sach,

| Outstanding Amount (In Rs)- Rs.10,28 65 900/ - [Rupees Ten Crone
04.07.2014, less recovery if any atter 04.07.2014.

Lotie Becimnbes Lid 124, ASAF All Road, New Dalhi -110002) 2
Also at : Pibt Mo. 35 B, Udyog Vihar Industrial Area, Gmealer Noida -
A1 306 And 539542, Village Kishan Pur, nalanda Road, Tehsl Kiccha
U.S. Nagar Miarakhand And WP-501/A, 304 3rd Floor,
ViharPhase -1, Dhi-110052

2 Mis Kortek Electronics | India ) Limited 1/24, Asal All Road , New
Dehi -110002 Also at: Mr. Young Man Yoon, 4G , Marigold Mansion ,
Taikooshing, Hongkong 3. M. Young Man Yoaon Sho Jik Yoon Plot No.
501, Tower Mo. 11, NRI Clly Greater Moida Also at: D-35, Sector-51,
Moida 201301, 4. Mr. Kim Yeong Sung, 100F , BLK 47, 550555 Victoria
Fioad Baguio Villa Pok Fu Lam000000 Hongkong 5. M. Kl Hwan Lee
AF, Block 31, baguio Villa 550 Vicloria Road Pokiulam 000000

BT

Dizst. |
Roshani Cornplex Shiv MadoetAshok

Hongkong

Twenty Eight Lakhs Shity Five Thousand Nine Hundred Only) P

Khet no. 538, 540, 541 & 542 Village Kishanpur, Tehsi-
Kiccha, Distt-Udham Simgh Magar,

Lttarakhand

Covered ares-9183 281 sqm, Plot area- 1675399 sqm
in the name of /s Lotte Blectronics Pt Lid.

LUS further interest thereon w.e.f

Rs.8163 lakhs | Rsd1628 lakhs

This property is in
our Symbolic Possesslon
Date of E-Auction | 29.11.2019

Tima of E-Auction| 11.00 AM. to
on thatDake .00 PM.
(I8T).
Unilimited
axtension
of 5 Minutes
sach,

Imwmmml{h Rsj-Rs. 14,78 46408 - (Rupees Foutesn Grome Seveily Eighl Lanhs Forly Six Thousand Fosr Huivdied Efghly Eight Only) PLUS Hanthei inerest

tharaonw.af 11.01.2014, less recovery Ifany after11.01.2014

3|1 M. Orbit Metal Industries Prop. Sh. Sanjay Gupta) Lane Mo- 3,) 3
Phase || SIDCO Industdal Complex, Barl Brahmana Jammu (5K}
Also af) Ml Orbit Meta Industries, 5-A Mahalami Market,
Bhagizath Palace, Chandni Chowl, Dehi - 06, 2. Shri. Sanjay Gupta,

i : SYNDICATE BANK, PUNJABI BAGH
Buiding Mo.2-3 Central Market, Punjabi Bagh, Delli-26
e icatubiank Esmail : br9011(@synd catabank co.n
[Rief N 901 1/ SARFAES, 778/ 1383,701 8 Date :01-10-2019
®
Bomowens :
1. Shrl Shamit Bhasin = C-115, 15t Foor Mot Naga, Mew Delbi-11 0015
Sureties:
1. Shri Karun Arera : 175, MBG Fats, Prasad Magar, Mew Delhi-1 10005
Desar Sl Mladam

NOTICE WS 13(Z) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

1. W hawe, o your request, granted o Badowen's sardous credll Frmite for an aggregate amourt o A
F00000- and we gue baedow il details o warouscredit faciites granted by us:

5L No| Metwre of fecility | Limit Dutstanding MPA Date
Account mumber limlity
1. | 90117790001 383  $00000 MM 30,/08,2018
TOTAL B0 | 3ewssdl
2 As you have def adted in mpayment of your Babilties, we have classified your accountis & Mon

Performing asets on e dates mentonsd abowe in accomance with e dmctions o guidelines
inawedby the Reaseve Bank of India.

3 Intigw of corred detault in payrmeni & agarl a(read e of an decurnents, T w ke am
et Bcomne payable. Hemoe & s of As. 369438 91| Rupess: Thres Lakh Sty Mire Thousad
HHMM e pabas Misty O cely] ba: dus along with interest freen 011002019 sndcosts

h%ﬂﬁmmlﬂhmduwﬂdmﬂaﬂmmhwdmuu
ancavidios iois, yoil bae mol S0 lar pabd e sam e

5 Mo are aware sl foewanous s gracied by us e sscunedby folowars) adets,

il FOUR HEELER SWAFT DEZIRE ZDI MODEL WATH REG NO DLYCAESSS0. owmed by SHAMIT
BHASIN.

6L [ e resanonss: stated, we bemby call upon all of youte dechangs in Sull your labdites o us withie &
period of 60 days from the date of this motcs, failng whichwe will B2 exsecising the powers umd:
See 13 of the Securitisstion amd Recomstnsction of Francial assets and Endomement of Searxity
Irtemeat Act agairst e secuned as-sets mentioned abone. The powens awallable fows umder Sec 13 o
thee At imer-alia imcludes | Powerto take pessesdon ofthe secumed sssets of e bomower including
therighvis i Warer by wary of lease, asaignmment of sale for realaing secimed asset (il take ower T
mamagament of e business ncludeg e dghts bo treeler by way of lease, assigament or sale &
realize e secired debd, avd anry warrster of secured sset by s shall vedt in e warsienss dl dghts,
of inrelation i, e secuned sssetiransbemed 8 i the ranf erbd b mads by you

7. Thee s canit resalived froen eoocendiaiog of thee powssers menithomed abene, wll firat be applied in pargm eait]
of alll cets, ehamges ard e e, which i e opindon ofus bave b een properly incumred by us of ary
e e ircidenital 1heneto, ard sscordy sppled in drchargeod the dusd of us & mertonedabaone
with comtraciual intareatimen e date of s nofics il the date of sctusl realzation, and e realdos of
lhl'uup Iup Mhpﬂhm

: oL W et by sl Deise of et vwice any of
mmwum uummmmlmqm Cresdiied].

'!.hMHMWhmdmmiﬂdmusdHMhmdh
tieme avalable, o mdesm e secumed aidet.

0L Plhecasie ke ot o moote et s 3wt ot preuocicss e tioe it s offthes Beamie i prmcsed angalmratall of
i Beedf o thee DT Comnpient. Courrt for rescovvery of the enire balamcs amount outstanding of any

parihenead o withiremdip apable and ot 1l date ofrealzaton.
Date: 01907208 (Authorized Officer)
Place: Mew Dalhi Syndicate Bank

RRL Cluster,
sanjay Place, Agra

=3 Name of the mrﬂ Date of | Notice Date Detalls of the l-?mpartlnn an

No h ion| & Amt. Dua which possession taken

1. [Smt. Usha Pandey Wi shril 40 40 9019| 30 pg_2018 | Equitable Mortgage of ResidentiallCommercial property in the of Usha Pandey
::5““5";: :;;:‘n“';ra?:m{ Rs. 425630/-] Wio Yatendra Pandey Situated at Marhara Gate Etah Pargana Etah Sakest Etah,
pandey Slo Shri Ram Murti + Interest & |Disti. Etah, Vide Registered Title Deed dated 30.06.2000 Registered on
Pandey Other Exp. |30.06.2000 in the Bahi no.01, Zild no.2331 on Pages 1 to 18 at Sr. no. 5288 on
Branch- Etah 30.06.2000, with Sub Registrar Etah. Bounded as under:- North:Plot of Chandra

Kant, South: House of Ram Dutta, East:Plot of Pappu, West: Road 10Feet.

9. |M's Aarav Traders Prop.|4n 40 7(1g | 30.08.2018 |Equitable Morigage of Residential/Commercial property in the of Mithlesh
g::rr:lgr;hfmnfdnr: Rflsm Sharma Dio Shii. Ramdeen Sharma Situated at Survey no. 412 Mohalla Katra
Sharma S/o Shri Bhoomi Other Exp. Etah Pargana E!ah Sakeet Etah, I:I'Istt.. Etah, "ul"l-d~_8 Raglsiqred Title Deed dated
Raj Sharma 12.02.2013 Registered on 12.02.2013 in the Bahi no.01, Zild no. 2606 on Pages
Branch- Elah 299 1o 332 at Sr. no. 1741 on 12.02.2013, with Sub Reglstrar Etah. Bounded as

under:- North:House of Rajendra Sharma , South: Property of Raghunandan &
Fauzi. East:Bullding Agriculture Dapll, West: Road 14 Feal.

Place: Etah Date: 10.10.2018

Authorised Officer

{ : . . .

Jarrimi

13AM5, Mal Road, Dehi - 54, 3. Shvi. Tula Ram Gupta, 134045, Mall
Fioad, Delhi = 54 (Also at) Shd. Tula Ram Gupta, Shop bearing Pvi
Mo.-11 & 11A Ground Floor out ofthe Building Mo -1853 jparf), siuated
a Besomal Colbny, Municipal; Ward MNo-02, now known a8 “Surya
[Bazar®, Bhagirath Palace, Chandni Chowl, Delhi-06, B, Orbii Metal
Indus iries, Plot Mo =79 SIC0P, Indusirial Estate  Birpur, Dist -Samiba,

Shops (Big) bearing Pyt No.-

1 & MA (without

erace/roof Aght). At Ground Floor out of the Bullding

Mo.-1853 (part), situated at

Bissoma Colony,

Municipal; Ward No.-(2, now known as * Surya Bazar®,
Bhagirath Palace, Chandni Chowk, Delhi-06 (Name of

the Owner—Mr. Tula Ram Gupta)

Ra.7.65 lakhs | RsT6d1 lakhs
This property is in
our Physlcal Possession
Date of E-Auction | 29.1.2049
Time of E .00 AM. to
on thatDalke (1.00 PM.
(I5T).
Ui lim b
mitension
of 5 Minutes
each.

Outstanding Amount (In Re)- R& 7,20, 7357009/ - [Rupees Seven Crome twenty lakh seventy three thousand five hundred seventy and nine palsa Only) PLUS further
|Hﬂnthnm e f23.05.2018, less recovery i f any after 23.05.2018.

For Lot Mo. 1 to 3 Branch Office : Bank of Maharashtra , Stress Asset Management Branch Bramch 01123389879, E-mail: bom1456@mahabank.coin;
recovery_dalmakabank. co n Authortzed Officer — Mr. Radbiy Shyam Bansal, Mobile Mo 9650566766

4. 1. Ws. Parivartan Bulldbech Pvt Ltd, Regd Office: Plot No.96, Zn| 4.
Foor, Sai Endave, Sector 23, Dwarka, New Delhi - 110 075.
Corporate Office: Plotho 902, Sector Mo 51, Village Samaspar,
Gurgaon, Haryana - 122 001, 2. M. Parivartan SinghPlot
Mo.202, Sector No.51, Village Samaspur, Gurgaon, Haryana -
122 00, 3. Mr. Raja Bhoj, Plot No 302, Sector No 51, Village
Samaspur, Gurngaon, Haryana - 122001, 4. Mr. Dharamvir Singh,
House Mo.Z3, Sector 1, Rohtak, Haryana — 124 001. Also At:
House No. 10128, Secior-1, Rohtak Haryana 5. Mrs. Parveen

Residental Property on freehold Plot House No.22,| Rs29.00 lakhs | Rs280.00 lakhs
Sector 1, Rohtakadmeasuring 420 SqMtrs inthe name
of Mr. Dharamvir Singh Dahiva & Mrs. Parveen Dahiya.

Thiz property Is In our
Symbolic Postesslon
Date of E-Auction | . 11.2019

Time of E-Auction] 11.00 AM. to

Dahiya, HouseNo.Z3, Secior 1, Rohtak, Haryana - 124 001. Also[ o
Af: House No. 10128, Sector-1, Rohitak, Haryana 6. Mr. Siddhant
Dahiya, HouseNo. 23, Secior 1, Rohiak, Haryana- 124 001.

onthatDak | 01.00PM.
{1sT).
LUni i e
mtension
of 5 Minutes
each.
Residental Property on freehold Plot House No.23,| Rs.30.40 lakhs Rs-304.00 lakhs
Secior 1, Rohtakadmeasuring 420 SqMtrsinthename|  This property s in our
Symbolic Possession

of Mr. Dharamvir Singh Dahiva & Mrs. Parveen Dahiya.

Date of E-Auction | . 11.2019

Time of E-Auction 11.00 AM. to
onthatDa® | 01,00 PM.

(I5T).
Unilimited
axtension

of 5 Minutes
sach,

Outstanding Amount (in Rs)- Rs. 7,58, 36,823.00F (Rupees Seven crore fifty eight lakh thirty sbx thousand eighthundred twenty three only) PLUS further interest thereon
wee.£ 03.07.20191ess recovery fany after03.07.2019

For Lot No. 4 and 5 Branch Office : Bank of Maharashtra, Sushant Lok Branch Ph-0124-4047136 4047137, 2573744, 2386201, E-mail: bom 1. 25@mahabank.coin;
recovery_delfimahabank. co in Authorized Offi cer - Mir. 5. M. Aluwala Ph- 910782620

5. |1, Mr. Apoorv Gupta s/o Mr, Mang Gupla, HNo. 396, IstFloor| &
Sedor-14, Gurgaon - 122001 2. Mr. Mangj Gupta  HNo.
396, |stFloor Sector-14, Gurgaon - 122001, 3. Mr.Ajay Kumar
|Mangla, 3A, Miyanwali Colony Gurgaon, 4. Sudhir Kumar
Gupta 1048, Sector 15 Part|l Gurgaon 122001

H.Mo. 396, Sector- 14, Urban estate Gurgaon-122001

Admeasuring 250 saqyd

Rs.24.50 lakhs | Rs245.00 lakhs

Thiz property Is in our
Symbolic Possession
Date of E-Auction | 20.11.2019
Time of E 11.00 AM. to
on thatDate 1.100 P.M.

(I8T).
Unlimited
atension
of 5 Minutes
sach.

o2 recovary if any after 16.11.2018.

Outstanding Amount (in Rs)-Rs.20,26, 744/ - (Rupees Twenty lakh twenty sixthousand seven hundred fourty four Only) PLUS further interest thereon we.f 31.08.2018,

For Lot No. 6 Branch Office : Bank of Maharashtra , Gurgaon Man Ph-0124-2334495 E-mall: bom 11893 mahabank.co.in; recovery del @mahabank coln Authorzed
Officar—Mr.AbhishekSingal Ph- 9821203040

|Bagh, Rewari- 123401

6. 1. ShivMandan (Bomower) Slo Ram Phal H.No. 312665M,) 7
Gali Mo. 1, Company Bagh, Rewari-123401, 2. Mrs. Permila
wio Mr. ShivMandan HMo. 3126/55M, GaliNo. 1, Company

Residenfial House at Mustatd No. 184, Kila No. 10,
Tedadi 5 Kanal, Part of 3112, 3 Marla, Sati Colony,
Rewari, Haryana admeasuring 93 sqyds

Rs.3.14 lakhs | Rs.31.40 lakhs

This property [s in our
Symbolic Possession
Date of E-Auction | 9, 11.2019
Time of E 11.00 AM. to
on thatDate .00 PM.

(I5T).
Unlimited
axtension
of 5 Minutes
sach,

|after 19.06.2013,

Outstanding Amount(in Rs)-Rs. 14,009,078/ - (Rupees Fourtesn lakh nine thousand seventy eig bt Only) PLUS further interest fhereonw.e.f 19.06.2019, less recovery ifany

&.KRanaPh. 9868461398

[For Lot M. 7 BranchOffice : Bank of Maharashtra, Rewarl Ph-01274-220105, E-mail: bor! 735 mahabank.co.in; recovery_del @mahabank co in Authorized Officer— M

(1) Auction sabe ! bidding would be onlythmugh “Online Ebecironic Bidding" prces s, hroughhe website  hitps:/bom.auctiont ger.net;
() (a)The ntendng biddess should reqister hieir names at podal hipsybom aucionigernet and get feir User D and password feeof cost fom Mis E-Procurement Technalogies
Lid. (ETL), whereupon fuey would be allowed to paricipaie in onlne e-auction (b) Lastdate for OF -Line Bid submissbon of KY'C documents with BMD amount by fhe Bidder for fhe
poperiesat LoiNo1,2.3.45.6 and 7 isUpto3.00 p.m. on 28.11.2014. () The intending dder should submil the evidenoe for EMD deposilike UTR number along with Request Letier
for paricipation in the E-aucion, seli-aliested copies of ) roof of | deniificaion (K'C) viz. \Viler ID Camd! Driving Licence/ Pass port efe. . (i) CurrentAdidress — prodf for communicalion,
(i} PAN card of fhe bidder , (iv) valid e-mail 1D, (v} contact number (MobilefLandling) of the bidder elc., o e aulharized Oficer of Bank of Maharashira, 3rd Floor, 15 NBCC Tower,
Bhikaji CamaPlace, New Dehi Pin Code-110 056 Up 1o 03.00 PM. before last date of offine Bid submission of KY'C documents 25 menSioned in clause (b} above submilied to e-mail
I of the Authorized Officer recovery_debim ahabank.codn ;Autorized Officer’s Detalls: Mentioned above (d) Mames of he Eligible Bidders will be identfied by the Bank of
Maharashira, 3rd Floor, 15 NBCC Tower, Bhikaji Cama Place, New Dahi Pin Code-66 to pariicipate in online-auction on fe portal hiips: Mbom. auctiontiger.net M's E-Procurament
Technalogies Lid will provide User ID & Pas sword afler due verification of PAN of the Eligitie Bidders .
(3) Date and fme: of E- Auction for®e Properfies allot Mo 1.2 3 4.5.6and 7ison 29.11.2019 batween 11.00 AM. to (.00 PM.(IST).Uniimited extension OF 5 Minutes each.
(4) Auchon would commence al Resarve Price, as menfioned above. Bidders shallimprove theirofiers in mulliples (Bid Multiger) of Rs. 10,000/-
(5) Thie ntending bidders shoul regesterthar names at portal hips:fbom auctonSger ned and ged their User ID and password free of cost from M E-Pocurement Technalogies Lid.
(ETL}, wheneupan feywould beallowed to paricipate in onling e-auciion.
(6) Prospecive bidders may avall onling Faining on E-Aucfon fom M ABC PROCURE (EProcurament Technologies Lid), Abmedabad fContact Nos. @ 079-40230
801806/ 137816/818/814; Contact Persons Me. Kushal Komary, Mobile No. 07940005416, E-mail d: kushalflauctonigecnet, M. Rikin Bmhmaxairiya Mobile Mo. 9978591854, E-
maail il rikin@aucfontiger net; Mr. Mifsh Jha, MobMo: 8800896847 E-mailid: delhif@auctonigernet SupportLandline Mos: 079 40230833/83283 1/8 16/81 T8 18/8 197820,

(7) Eamest Money Deposit (EMD) shall be deposited firough Depesit thevugh MEFT RTGS Transfer in he. Account Mo. 60121785733, n he name of “Authorzed Oficer SARFAES|
ACT BMDT WITH Bank of Maharashira South Extension Beanch, IFSC Code: MAHBO000392 or by way of demand drafl drawn infavour of “Bank of Maharashira -PROPERTY LOT
M. = & Mame of Borrower——", AND on any Matonalized or scheduled Bank, payable at Dehi, befor submiting fe ender online. EMD shall be deposited from he account of
biddarsonlyand he same be refunded bythe Bank tothe memiting accounts only.
() BMD amount shall be adius ted in case of he highest/ success ful bidder, ohersise refunded within 15 working daysof inaliz afion of s de. The EMD shall not cary anyinierest

(9) Interested parbes caninspect e properies A site afler gatiing the suitable appoiniment with the mepective branches given above onany day fromthe dateof publication o he last
date ofs ubmiting e KYC Documents forthat praperty.
(10) The highest ! successiul bidder shall deposit 25% of the amount of bidfpurchase money, adjusting fe EMD already paid, immediatay butnot later than e next working day by
(12.00 P M afieraccepiance of bid by e A Oinrespect of e sale, faling which fe EMD shall be forfelied. The highestbidder shall be dedamd fo be e successful bidder! purchaser
of the pmperies mentionad hessin provided dways he & lagaly qualified 1o bid. The HighestSuccessful Bidder shall deposit remaining 75 % of he bid amount within 15 days of
declarafion of highest bidder. However e Autharized oficer can increase the fme in accordance with the provision of the SARFAES] Act, 2002 The Authorized Officer can any time
add, change or modify anyterm and condifionin the sakd aucSon and the participating bidders aswl 2 fe highes tbidder have toaccept fat condiion ormodificationif any.

{11} Mothingin fis notice constiutes or willbe deemed io consfitule any comemiiment or represeniaiion on the par of the Bank lo sel e above propertybes. Bank | Authorized Officer
resarves ha rightto cancel e sae foranyreason it may deam B orevenwithoul 22 signing anyreasonand such cancellafion shallnotbe called in ques fon by the bidders.

(12) If ary tax Eability, penalty orany kind of chames am levied by any authority on such kind of sabe fen that is fo be bome by fe purchaser only inaddition o the sale price. Also i, any
dues or any penalty or any charges are duallevied on the property by any auhodty, notinthe knowledge of bank, then I will also be borme by the purchaser in addition to e sale price.
The bidder hasiomake paymeniof 1% TDS on Sabe ofProperty (wherever applicable) in addifion o e above Reserve Pice directlyto he Government asper Govt quidelines.

The Registration charges are also o be bome bythe purchaser.
(13) This publicaion ks aks o fifieen days and hirty day ' notice as applicable o the sbove menloned respective bormwers/quaraniors imorigagors loihe advance.

(14} For detaled tenms and condifions as well as for E-aucion Tender Docurment containing e-auc §ion bid form, Dedarafion, Genera Terms and Condifons of onling aucfon sale ane
avalable inwebsies: a. hips: fhomauctionigernet b hitpfews. bankofmaharashirain’ c.hiipwwa.egrocure gov.n/
SPECIAL INSTRUCTION / GAUTION
Bidding inthe lasi minutes [ seconds should be avobded by e biddess in fer own inferest Nether Bark of Maharashiranor the Service provider will be res ponshie for any lapses [ fallure
intemet falum, Power falume, eic.) onthe partof fevendor, in such cases. In omder to wamd off such confingent sluation, biddes are requested to make all the necessary arangements [
atemaivessuch asback-up power supgly and whatever sl enaquired 5o thatthey ane abbe to circurmy ent 2uchs Ruason and am abbe 1o padicpate inhe auclons uccess fuly.

SALE IS SUBJECTSTRICTLY TO THE TERMS AND CONDITIONS SPECIFIED IN THE PRESCRIBED TEN DERFORM and is on* AS1SWHERE 1S BASIS™ and “AS 1S WHAT IS

[ Date- 15.10.2019, Place : Dalhi

Authorzed Officer, Bank of Maharashbra
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\;;‘ For All Advertisement Booking

Call : 0120-6651214

New Delhi



